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IN THE NATIONAL GREEN TRIBUNAL, NEW DELLI

Response ol
Uttarakhand Pollution Control Board
(Respondent No. 3)
In the matter of Original Application No. 627 of 2023

Gopal Chandra Vanwassi Petitioner
Versus
Department of Industrial Policy & Promotion Respondent

1. That the above noted original application was listed for hearing
on 04.01.2024, wherein the Hon’ble National Green Tribunal
was pleased to implead the Member Secretary, Uttarakhand
Pollution Control Board as Respondent No. 3.

2. That, in compliance of observations made by the Joint
Committee, the respondent Board has refused the Consolidated
Consent and Authorization (CCA) application of Shri Gopal Dutt
Nainwal S/o Shri Keshav Dutt Nainwal, Village Pagana, District
Bageshwar i.e. an occupier of soapstone mine (total mining lease
area of 12.418 ha.) located at village Pagana, Tehsil Kaphaligair,
Distrcit Bageshwar, vide this office letter ref. no.
UKPCB/HO/Con-G-236/2023/1319 dated 28.12.2023. Copy of
CCA refusal order is being filed and marked as Annexure No. 1
with this response.

3. That in furtherance of above show cause notice under section
31(A) of the Air (Prevention and Control of Pollution) Act, 1981
and section 33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 was issued to Shri Gopal Dutt Nainwal S/o
Shri Keshav Dutt Nainwal, Village Pagana, District Bageshwar
regarding non-compliances observed by the Joint Committee
vide this office letter ref. no. UKPCB/HO/C&M-175/2024/67
dated 05.03.2024. Copy of show cause notice issued is being
filed and marked as Annexure No. 2 with this response.

4.  That in continuation of show cause notice, inspection soapstone
mine in question was carried out by the Regional Office,
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Haldwani on 06.06.2024 and reported that no mining activities is
being carried out by the occupier and morcover the mitigation
measures have also not been made. However, considering the
past violation the respondent Board has imposed environmenl
compensation of Rs. 1,16,000.00 (Rs. One [Lakh Sixteen
Thousand only) against the occupier ie.  Shri Gopal Dutt
Nainwal S/o Shri Keshav Dutt Nainwal, Village Pagana, District
Bageshwar. Copy of inspection report of Regional Officer and
letter for imposition of environmental compensation is being
filed and marked as Annexure No. 3 colly with this response.

That so far, the matter of establishment of stone crushing unit by
M/S Khutani Power Company Pvt. Ltd. is concerned, the
respondent Board has issued closure order under section 31(A)
of the Air (Prevention and Control of Pollution) Act, 1981 and
section 33(A) of the Water (Prevention and Control of Pollution)
Act, 1974 to occupier of stone crushing unit vide this office letter
ref. no. UKPCB/HO/C&M-131/2024/84 dated 24.04.2024. Copy
of the closure order is being filed and marked as Annexure No.
4 with this response.

That the respondent Board is having the highest regards for the
Hon’ble Tribunal and orders passed by them and has always
made his sincerest efforts to carry out the orders passed in its
letter and spirit and shall continue to do so in the future.

EE 323

The response is submitted for the perusal of the Hon’ble NGT.
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\ ‘ Ittarakhand Pollution Control Board
\\‘u :.:loslvrlwn ‘I{nr‘ “Gaura Devi Paryavaran Bhawan”
WIrONIen )
b 4610, 1T Park, Sahastradhara Road, Deliva Dun
E-mail ¢ msukpeb@ynhoo.com, Phone No.-0135-2607097

L hl

“Letter No: UKPCBHO/Con/G-236 2023/ 1319 o Dater 95.02:202%
Speed Post CAF 1D-29727
To,

M/s Sh. Ganesh Dutt Nainwal, s il

S/o Sh, Kesaw Dutt Nainwal
Vill- Pagana, Distt- Bageshwar

Sub: Application for Consolidated Consent and Authorization (CCA) under Section-25/26
of the Water (Prevention and Control of Pollution) Act, 1974; Section-21 of the Air
(Prevention and Control of Pollution) Act, 1981 as amended thereafter and
authorization under Section-6(2) of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 - reg.

Please refer to your application for Consolidated Consent and Authorization (CCA) dated
(Application no. 3414763) under above said Acts /Rules for soapstone mining at village Pagna,
Distt Bageshwar and inspection of the Unit carried out by the concern Regional Office on dated
06.12.2023. Your application and recommendations of Regional Office are examined and your
attention is drawn on following short comings:

I. The overburden generated from soapstone mining was not handled protected
appropriately.
2. The occupier has not provided required safety measures for handling of overburden.

From above, it is evident that occupier is not complying with conditions sof CCA issued by the
Board. In above circumstances and in public interest, Consolidated Consent and Authorization
(CCA) to M/s Sh. Ganesh Dutt Nainwal, S/o Sh. Kesaw Dutt Nainwal, Vill Pagana, Distt
Bageshwar cannot be permitted for discharge of domestic/trade effluent air emission and
handling of hazardous wastes. Therefore, your CCA application under the Water (Prevention
and Control of Pollution) Act, 1974; Air (Prevention and Control of Pollution) Act, 1974 and
the Hazardous and Other Waste (Management, Disposal and Transboundary) Rules, 2016 is
hereby refused. You are directed to remove/rectify the short comings/discrepancies within 30
days of refusal of CCA application and submit fresh application along with initial fee, requisite
bank guarantee and compliance of above point, through the OCMMS (Online Consent
Management and Monitoring System).

In case of non-compliance of above, action shall be initiated against the Unit under the Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981 and the Environment (Protection) Act, 1986 as amended thereafter, which
includes directions for closure, regulation of industry, operation or process and stoppage or

regulation of supply of electricity, water or any other service.
(s.rc/ét;aik)

07 (/Member Secretary

Copy to: Regional Officer, Uttarakhand Pollution Control Board, ﬁfegional Office,
Haldwani, Distt- Nainital for information and necessary action.
Membé@:retary
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. " o HEAD OFIﬁgnexure No. 2
~@” LIFE 179 vtaruand rotnoin e Board

\VG / Lifestyle For “Gaura Devi Paryavaran Bhawan”

-\ Environment 46B, IT Park, Sahastradhara Road, Dehra Dun

UKPCB i
E-mail : msukpeb@yahoo.com, Phone No.-0135-2607092

UKPCB/HO/C&M-175/2024/ Date: ().5/03.2024
Speed Post
To,
M/s Ganesh Dutt Nainwal
S/0 Shri Keshav Dutt Nainwal,
Vill-Pagana, Distt- Bageshwar.
Directions under Section 31(A) of Air revention and Control of Pollution) Act- 1981 and
Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the Board to
establish/operate/process an industrial plant under Section-25 of the Water (Prevention and
Control of Pollution) Act, 1974;

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the Board to
establish/operate/process an industrial plant under Section-21 of the Air (Prevention and
Control of Pollution) Act, 1981;

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have  been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, in'compliancc of the order passed by Hon’ble NGT in OA no. 627/2023, Gopal
Chandra Vanvasi Vs Audhyogic Niti and Samwardhan vibhag on dated 12.10.2023, a joint
committee was constituted and inspected the mining area of Vill-Pagna, Distt- Bageshwar
by M/s Ganesh Dutt Nainwal on dated 04.12.2023 and 05.12.2023 and made following
observations :-
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AS SUCH, it is evident from the above observations that the Unit is violating the provisions of
Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981 and Section 33(A) of
Water (Prevention and Control of Pollution) Act- 1974 and;

NOW THEREFORE, in exercise of the power conferred under Section 31(A) of Air
(Prevention and Control of Pollution) Act- 1981 and Section 33(A) of Water (Prevention
and Control of Pollution) Act- 1974 as amended with approval of the competent authority of
the Board, you are hereby directed :-

1. To Show Cause within 30 days of time from issue of this notice to the undersigned,
why the mining activities shall not be stopped under the provisions of above Acts
and concerned authorities be directed to discontinue your power and water supply.

2. To Show Cause within 30 days of time from issue of this direction why not the -
Environment compensation of ¥2000/day shall be imposed on the Unit for violation

of Environment norms till compliance.
=l

(Dr. Parag Madhukar Dhakate)

- Member Secretary
Letter No. :UKPCB/HO/C&M-175/2024/ 47— ‘ _Dated: as above
Copy to :-
1. Regional Officer, Uttarakhand Pollution Control Board, Haldwani for
information and necessary compliance. ' -

2. Account Section. ;
3. Consent Management Cell-1/Consent Management Cell-2, UKPCB to keep the

copy of this order in concerned consent file.
4. Guard File.

=" '{”Q‘(L;ﬂ

Member Secretary
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' Annexure No. 4

« Y 4 *NN 1 85 HEAD OFFICE,
*\ - I_. FE Uttarakhand Pollution Control Board
b/ Lifestyle For “Gaurn Devi Paryavarsn Bhawan”
Environment 4618, I'T Park, Sahastradhara Road, Dehira Dun

E-mail : msukpeb@ynhoo,com, Phane No.-0135-2607092

Date: 21 042024

UKPCB/HO/C&M-131/2024/ O 9"
Speed Post

To,
M/s Khutani Power Company Pvt. Ltd.,

Vill-Bankot, Tehsil-Ganai-Gangoli,
Distt- Pithoragarh.

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981 and

Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of this Act every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, it is mandatory on the part of industry to obtain the prior' consent of the Board to
establish/operate/process an industrial plant under Section-25 of the Water (Prevention and

Control of Pollution) Act, 1974; and

WHEREAS, it is mandatory on the part of industry to obtain the pridr consent of the Board to
establish/operate/process an industrial plant under Section-21 of the Air (Prevention and

Control of Pollution) Act, 1981; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent/emission quality within the specified norms; and

WHEREAS, in compliance of the order passed by the Hon’ble NGT in OA no.-485/2023,
Deewan Singh Vs State of Uttarakhand on dated 04.08.2023, an under construction
Electricity Projact .of 21 MW capacity at M/s Khuzani Power:"Company Pvt. Ltd.,
Pithoragarh was inspected by the joint committee on dated 26.09.2023 and made following

observations :- .*- -
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AS SUCH, it is evident from the above observations that the Unit has started construction

without obtaining Consent to Establish from the Board and has violated the provisions of
Air (Prevention and Control of Pollution) Act- 1981 and Water (Prevention and Control of

Pollution) Act- 1974 ; and

..cont..page-2..
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NOW THEREFORE, in exercise of the pm6~cr conferred under

Section 31(A) of Air— |

(Prevention and Control of Pollution) Act- 1981 and Section 33(A) of Water (Prevention
and Control of Pollution) Act- 1974, M/s Khutani Power Company Pvt, Ltd., Vill-Bankot,
Tehsil-Ganai-Gangoli, Distt- Pithoragarh is hereby directed to stop all ongoing
establishment activity with immediate effect, further Environment Compensation at the

rate of T3000/day is also imposed till compliance.

4= Mn/f,,
(Dr. Parag Madhukar Dhakate)
Member Secretary

Ref: UKPCB/HO/ C&M-131/2024/ 0 (f Dehradun, ~ 04.2024

To,

Directions under Section 31(A) of Afr

SPEED POST

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand). AN

Yo Y

vention-ind Control of Pollution) Act- 1981 and

Section 33(A) of Water (Prevention and Cdatrol of Pollution) Act- 1974

WHEREAS, it is evident from the above observations that the Unit is violating the provisions of
Air (Prevention and Control of Pollution) Act- 1981 and Water (Prevention and Control of

Pollution) Act- 1974; and TR UL . o
NOW THEREFORE, in exercise of the powers conferred under *Section 31(A) of Air

(Prevention and Control of Pollution) Act-

1981 and Section 33(A) of Water (Prevention and

Control of Pollution) Act- 1974 as amended thereafter, you are hereby directed to instruct -
concerned officials of UPCL for discontinuing the power supply of the Unit with immediate effect

and intimate to this office on priority.

This issues with the approval of the Competent Authdfity of the Board.

= A
: (Dr. Parag Madhukar Dhakate)
© = Member Secretary

Letter no :- UKPCB/HO/ C&M-131/2024/0 Ll Dated : as above

Copy to :-

1.

2.

(9%}

District Magistrate, Pithoragarh for information and -ensure compliance of the

aforementioned direction please. : _
Regional Officer, UKPCB, Regional Office, Haldwani with the direction for strict

compliance of the closure order and send compliance immediately.

Account section .
Consent Management Cell-1/Consent Management Cell-2, UKPCB to keep the copy

of this order in concerned consent file.
. Guard File. ,\,‘/QQ)

Member Secretary
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